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IN THE CENIRAL ADMINISTRATIVE TRI2JVMAL JAIPJE BENCH
JATIPUR »

oA 293,/%3 Date of opders ideil.1995

Union of India & Cther ¢ Regpondents.

Mr. IN.LJThawani, counsel for tha applicant
Mr. TL.3,8harma, counzzl for the rasgpondsnts
CORAM:

HOM'SLE SHRI CCPAL IRISHINA, VICE CHAIRFMAW -
HON'ELE SHRI Clr.S5HARMA, l"" FEER (aDMINISTRATIVE)

( CEE HON'SLE SHRI GCRAL IRISHNA, VICE CHEAIRMAN)

f-n

Applicant Chiranji Lal has £filed this
application unler Zection 19 of the Administrative
Tritunal-z Act ;1985 azx32illing the trrminak ion of

his gervices as an Extra Departmental Brznch Poet
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Paran o 23 .4.93
az belny arcitrsrcy and illsgal. He has sought a
direct .'L sno£o the responisnts to reinstate him in

service and treat him on daky from 2.4.1993.
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(f-:-z; short, BEDIA2) Fhaliz wez.fe 29011978 and he
continuzl in that i:»:'st £ill ix waz zkcolishad on
«1.19271 on whizh date ths spplicant took charg
ag Extra Depirtmental Brandh Post Master (for shbrt,
EDBFM) Fadiahat (2hhabra) vide Annesuare 2-3. The
applicant iz 3 membzr of acheduls caste. However,

ths Senice gupsrintendent of Post Of£ices, Foka
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of the applicant wee.f. 3.4.1993, The order of
terminat ion after the applicant has put in ssrvice
as an Extra Departrnental agent for woere than 1S years

is challenged as teing arcitrary and illegal.

3. On ths ccontrary, the reaspondents have
tated that the post of EWD.MCeo at Fhalia was

abolishaed an 2%,4.1991 and since a new Post Office

(u

at Fadiszhat wag oprenzd nsar Phalia on 25.4.1991

and the oost of EDREM in thz 2aid Post Office could

waiting list of surplus Eetra Deparcmental ‘,gentb.'

1so pleaded Ly the ceapondents that the
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applicant did not fulfil the requizite gualification

st

O

for the post of BDREM and hiz zapoointmert £o the D
1, his engagemznt had 2 bz terminated

-~ o~ 3

on 244 .1993 on agpointieent of raepondent 110.5 on

‘rartizs and have Jgonse throag _;h the records of the

case carefully.
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CfYJ‘:’)fM gtandard pass. Ik iz olwicus from anncexire A=7 which
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applicant himself £o the concernzd anthority in
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the qualifization of Viwétaﬂdard Iaag

« AS the

& grizvance that the epplicant pcosseazses

on the Jdate of h is &E’P‘:'intn’ent ;]_,.3‘. 25.4.1991 l'le

was not zligible for appointment to the post on

a ragular basis and the termination o

from the 3313 posht cannok thersfore Te

EDMS Wezofo 22.1.1975 €111 26.4.1531

as EDEFM from 25.1.1961 £i11 2.4.3993
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a year on the coourrenss of vacancy.

for the posh
lenath of servise slready rendered by

a vacanay arises in ths post.
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in the post wours

ith no

(30P2E IELSHNA )
| VICE CHAIRMAN
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